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(xiii) Al] cost oil will be available
for purchase by Govt. Chevron has
agreed that its share of profit oil
will be entirely sold to the Govern-
men¢ til] India attains self-sufficiency
in crude oil. )

(xiv) All the associated gas will
belong to the Government, free of
charge If non-associated gas ig dis-
covered, the timing of development
and end use will be determined by
the Governmen and a separate agree-
ment will be negotiated afte, its
discovery.

(xv) The Chevron and its affiliates
shall render technical assistance and
make available technical know-how in
the fieldg of hydrocarbon explora-
tion, production, refining, petro-che-
micals manufacture etc. through 5 se-
parate royalty, licence or other agree-
ment on a most favoured customer
Basis.

Revision of electoral rolis in Assam

*231. SHRI ROBIN KAKATTI:

SHRI AJIT KUMAR
SHARMA:

_ Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to the™ answer io the
Unstarred Question No, 456 given in
the Rajya Sabha on the 27th Novem-
ber, 1978 and state:

(a) the number of foreignerg whose
nameg have been entered in the elec-
toral rolis of Assam;

(b) the number of foreigners
whose names have found entry In
the electoral rollg of Assam in periods
between 1961-and 1971 and between
1971 and 1981;

(c) the stepg taken to remove the
names of foreigners from the electo-
ra] Tolls of Assam; and

(d) whether removal of foreigners’
names from the electoral rolls will
be completed before holding the next
elections in Assam?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) to (d) Until the procesg of revis
gion of electoral rollg of Assam is
completed, it is not, possible to know
the number of foreigners who have
managed to get their names included
in the electoral rolls of Asgam or
whose names have found entry into
such rolls between the periodsg 1961
and 1971 and 1971 and 1981. Since
August, 1975, the Ministry of Home
Affairs have been instructing all the
State Governments and the Adminig-
trations of Union territories that the
State Crimina] Investigation Depart-
ment might be instructed to take im-
‘mediate stepg to check the electoral
rolls and if names of any foreigners
are discovered in the rolls, that fact
may be brought to the notice of the
concerned Electora] Registration Offi-
cers for getting such names deleted
from the electoral rolls, The Election
Commission have algp issued instrue-
tions {0 the Chiet Electoral Officers
of the States|Union territorieg con-
cerned that if it is found that a large
number of foreigners have managed
to get their names registered in the
electioral rolls, recourse should be
haq to the provisions of section 22 of
the Representation of the People Act,
1950 for getting the names of such
persong deleted from the electoral
rolls on the ground that they are nof
Indian citizens.

Loss in Coal Mineg

*232. SHRI B. C. PATTANAYAK:
Wil] the Minister if ENERGY be
pleased to state:

(a) whether Government are
aware of the huge losg heing incur-
red by the coal mines of the coun-
try. i Kty

(b) whether the coa] mines of Tal-
cher in Orissa are also incurring huge
losses;

Teasons

(¢) if so, what are the

therefor; and
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(d) what action Government pro-
pose to take to check such losses?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Coal
India Limited had been incurring
losseg upto the year 1980-81, It has
started earning profit from the year
1981-82,

(b) Coal mineg of Talcher under
Central Coalfields Ltd. have been in-
curring some losses,

(¢) The reasong for losseg upto
1979-80 were unremunerative prices
coupled with increase in the cost of
inputs, wages and loss of production
due to various constrainty such ag
absenteeism, law and order problem,
unprecedented rain and flood in some
yearg in the eastern region, inade-
quate supply of explosives and power,
difficult tgeolognqal and |geo-mining
conditions. L

(d) The following steps have been
and are being taken to improve the
working of Coal India Litd:—

(i) Increasing production by
quickly developing opencasy mines,
introduction of advance technology
and modern equipment, ensuring
better availability of inputg like
power, explosives etc. expediting
land acquisition improvement in law
and order situation through close
liaison with the State Governments
ete. .

(il) Fixation of coal prices at an
appropriate level.

{(iii) Controlling absenteeism
among the minors. )
(iv) Control on manpower and
improvement in produectivity,

(v) Control of inventory and eco-
nomy in the use of stores.
(vi) Improvement in the utilisa-
tion of equipment.
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Rura} Electrification Programme

*234, SHRI ASHWANI KUMAR:

SHRI PYARELAL
KHANDELWAL:

Will the Minister of ENERGY he
pleased to state:

(a) what stage of achievement has
been reached so far in the rural elec-
trification programme; and

(b) by when the work of full ru-
ral electrification is likely to be com-
pleted.

THE MINISTER OF STATE IN
THR MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Out of the tota] number of 5,76,126
villages in the country, 2,94,900 vil-
lageg have been electrified upto the
end of March, 1082,

(b) Based upon availability of
financial resources, the pace of rural
electrification would be regulated by
the successive Five Year Plans.
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